IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI

COURT-VI
Item No. 610
IB-2185(ND)/2019
IN THE MATTER OF:
M/s. Sun Control Systems (Partnership Firm) ...PETITIONER
Vs.
M/s. Aarcity Infrastructure Pvt. Ltd. ...RESPONDENT
Section
U/s 9 of IB Code, 2016 Order delivered on 16.08.2023
(Virtual Hearing)
Coram:

SHRI BACHU VENKAT BALARAM DAS, HON’BLE MEMBER (JUDICIAL)
SHRI RAHUL BHATNAGAR, HON’BLE MEMBER (TECHNICAL)

PRESENT:

For the IRP :Mr. Depaish Tangoriya, Adv. for Mr.
Arun Chadha, IRP in IA 4033 and IA
1479

ORDER

Heard the submissions made by Ld. Counsels appearing for the
Operational Creditor, RP and Corporate Debtor. It has been brought to our notice
that vide order dated 18.07.2023 in IB/139/ND /2023 in the matter of Euphoria
Construction Pvt. Ltd. Vs. Aarcity Infrastructure Pvt. Ltd. CIRP was initiated
against the present Corporate Debtor i.e. M/s. Aarcity Infrastructure Pvt. Ltd. In
view of the same position, we direct the present Operational Creditor to file its
claim before the IRP appointed in IB/139/ND/2023 since vide order dated
01.11.2022 passed in the present matter. The payment of Rs. 6,00,000/- has
been paid by the Corporate Debtor towards the CIRP cost and Ld. Counsel
appearing for the Corporate Debtor confirmed that said payment has been made.

In view of the said position the present Operational Creditor is at liberty to file

(Annu)



K oty

claim before the IRP appointed in IB/139/ND/2023 vide order dated
18.07.2023. Therefore, IB/2185/ND /2019 stands dismissed being infructuous.

All the IAs also are dismissed being infructuous.

Sd/- Sd/-
(Rahul Bhatnagar) (Bachu Venkat Balaram Das)
Member (T) Member (J)
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